IN THE CENIRAL ADMINISTRATIVE TRIBUNAL: JAIPUR BENCH: JAIPUR,

Y

0.4, No,651/94 ~ Date of orders 20.10,1997
H.C. Bhagat and others, : Applicants

Vs,
Union of India and others, : Respordents

Mr, R.N.Mathur, counsel for the applicants
My, U.D. Sharma, counsel for respordents
CORAMs

. HON' SLE SHRI 0.P.SHARMA, MEMBEF (ADMINISTRATIVE)
o HON' BLE SHRI RATAN PRAKASH, HMEMBER (JUDICIAL)

QRDER
(PER HON®' BLE SHRI O,P,SHARMA, MEMBER (ADHINISTRATIVE)

- In this application filed under Section 19 of the
Administrative Tribundls Act, 1985, the relev@nt prayers

of the applicants are as follows s-

"1) That the respondents be directed by issuance
of-an'appropriate order to tdke appropridte action
to convene & Selection Commiftee meeting for
prepar3tion of the Select list on BShe Msis of
yedrwise vadcancies of 1990-91, 1991-92, 199293,
1993-94 ard 1994-95 for promotion of the R3jasthan
Police Service Officers to the Indidn Police Service
under the provisions of Indian Police Service
(Appointment by Promotion) Regulations, 1955.

11) That the respordents be'directed by issudnce

of an appropriate ordér th3t the vd8cancies of 1990-91,
1991-92, 1992-93, 1993-94 and 1994~95 should not he
clubhed for prep@ration ‘of select list for promotion
of the officers of the Rajasthan Police Service to
the Indian Police Service.”

' 2. The le2@rned counsel for the applicants stated during

the argumenté that selection for appointment to Indian

o | o/

——— e e




2

-3 2 %

Pplice 3Service have already been held aftef determining
the vacancies on yelrwice b3sis as prayed for by the
applicant. He ajds that 3cpointments to persons found
snitdble hive aleo been made. In these circumstances
this O.A, h3s become infructuous. It ie dismiszed.

No orler as to Costs.

(Ratan Prakash) (0.2.8harm)
Judicisl Member Administrative Member



